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in bringing about the social and eco-
nomic transformation which all of us
are aiming at.

MR. DEPUTY CHAIRMAN:
question is:

The

“That the BIll further to amend
the Income-tax Act, 1961, as passed

by the Lok Sabha, be taken into

consideration.”

The motion was adopted.

MR, DEPUTY CHAIRMAN: We
shal] now take up the -clause-by-

Clause consideration of the Bill.
Clauses 2 and 3 were added to the
Bill,

Clause 1, the Enacting Formula and
the Title were adopted.

SHRI PRANAB MUKHERJEE: Sir,
I move:

“That the Bill be returned.”
The question was put and tht mo-

tion was adopted,

“THE DELHI DEVELOPMENT
ENDMENT) BILL, 1976

(AM-

THE MINISTER OF STATE [N
‘THE MINISTRY OF WORKS AND
HOUSING (SHRI H. K. L. BHA-
GAT): Sir, 1T beg to move:

“That the Bill further to amend
the Delhi Development Act, 1957,
as passed by the Lok Sabha, be
taken into consideration.”

Sir, this Bill seeks to give effect to
the recommendations of the Commit-
tee on Subordinate Legislation in
regard to the Delhi Development
(Grant of Allowances to Non-official
Memberg of the Advisory iCouncil)
Rules, 1959, in three respects, namely,
by expressly empowering the Delhi
Development  Authority to make
rules, to provide for the publication
991 RS—10.
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in the Officia] Gazette of the rules
and to bring them in conformity with
the revised formula regarding the
laying of rules and regulations before
both Houses of Parliament,

Sir, this is a simple matter. I com-

mend the Bill for the consideration of
the House.

The question was proposed,

SHRI S. G. SARDESAI (Maha-
rashtra): Sir, the Minister just now
told us that this is a simple Bill and
that there should be no difficulty in
its adoption.

{THE VICE-CHAIRMAN (Shri
Lokanath Misra) in the Chair]

There is no doubt that there is one
good point in this Bill and it is defi-
nitely acceptable, namely, that in fu-
ture whenever any new rules Or re-
gulations with regard to the func-
tioning of the DDA are framed, they
will be placed before Parliament; Par-
liament will discuss them and adopt
or make arflendments to or reject
them. That is very good because in
that case we will be able to know
better and more concretely what the
DDA is doing, what itg plans and
operations are, what the actual effects
of thoge operations are. So far so
good. Therefore, I do mnot disagree
with him when he says that so far as
this Bill is concerned, it is not contro-
versial and that it can and should be
adopted. But there is a very import-
ant point about which particularly
Mr, Bhagat is extremely conscious
and that is that while we are discus-
sing this—with regard to the future,
new kinds of rules and regulations
may be made which we may discuss
later on when they come to the House
—a very vast operation of the DDA
is going on in Delhi, an operation
which has had an immense impact on
the life of the people of this city, an
operation which hag caused grave
concern, in fact, great slarm, not to
a few thousands, not to a few tens of
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thousands but literally to tens of lakhg
of people in this city. Apart from the
facts which I will place before the
House and about which I will expect
the Minister to clarify, apart from the
immense misery which it jg creating
there are innumerable aspects of this
operation which are absolutely cloud-
ed in mystery about which no clear
clarification is coming from this Gov-
ernment. Therefore, I will ask the
Minister to clanfy this issue in the
ocourse of the discussion on this Bill,

Now, what ig the issue? If we take
the declarations which are before us,
they tell us that the DDA is at the
moment involved in re-settling the
slum dwellers of this city. There are
vast slums in this country, there are
squatters and they have to be remov-
ed to better places and proper arran-
gements have to be made for their
living. Figureg have been given and
statements have been made in this
House which I do not want to repeat.

Certain things have been done, they
have been given new buildings, some
housing construction has been there

and some kind of amenities and other
things have been provided. But that is
one aspect of this question. There is
another and an exiremely grave as-
pect of this question about which the
Government doeg not tell ug any-
thing and which is really today in
Delhi causing very great misery and
hardship to the people. What is that?
That is in connection with the volun-
tarily built housing colonies in this
city. They are not slums. By no
stretch of imagination they are slums.
They are colonies of well-built houses,
built my middle class people; they are
colonies which are very properly laid
out, They have got roads; they have
got market places. Some of them have
got schools and parks. And in many
respects, some of these colonies are
even better than the DDA colonies
which exist ijn this city. As all of us
know, during the last few months, a
vast demolition operation carried out
with the help of bulldozers, is going
on in these colonies. Now with res-
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pect to this, I want to draw the at-
tention of the Minister because he is
very much concerned about this, This
is not a new question. I will give him
certain facts, not because he does not
know them but because they have to
come before this Hquse and a proper
explanation has to be given by the
Government. On the 10th April, 1972,
a certain question wag raised in the
Lok Sabha with regard to what at
that time were called ‘unauthorised
colonies’ and a reply was given by
the then Minister of Works and
Housing, Mr. I. K. Gujral. He gave
figures and names of colonies which
had already been regularised by that
time. I have got the reply in my
hand, the official reply placed before
the Lok Sabha. I would like to draw
the attention of the Minister to it.
What does the reply tell us? The reply
tells us about the trans-Jamuna area.
So far as the trans-Jamung area in
Delhi is concerned, we. know it has
already become a vast city. More
than half a million people live in that
area. That is the area from which the
present Minister has been elected.
Now the statement made on the floor
of the House was that the Municipal
Corporation of Delhi had regularised
23 housing colonies in that area. The
actua] names of the 23 colonies are
given. I do not want to take up the
time of the House in reading them.
Similarly the Delhi Development Au-
thority had regularised 8 colonies in
that whole area. So, in that area
there are huge and big colonies which
are no longer unauthorised. As I said
in the beginning, first and foremost,
they are not slums, And in addition,
they are no longer wunauthorised.
They have been authorised by the
Delhi Municipal Corporation and Delhj
Development Authority. I will go one
step further Last year on the 30th
April, 1975, another question was put
in the Rajya Sabha. That question,
which was put by three Members of
this House, asked from the Govern-
ment whether a Committee for re-
gularisation of these colonies has beenr
set up and if so it had made any re-
commendations and what the Gov-
ernment was going to do. To this
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Shri Dalbir Singh, who was then the
Deputy Minister for Works and Hous-
ing, said that the recommendationg of
the Committee have been submitted
to the Government. So, the Govern-
ment has got the recommendations of
that Committee, Further it was stat-
ed that Government was considering
those recommendations, but no dect-
sion has yet been taken. So, I am
placing before you the case of wvast
colonieg which have been built and
which have been regularised and
about which g Committee was set up
whose recommendations the Gov-
ernment was considering, At this
stage these colonieg are being demo-
lished without any intimation to the
people and the people in that area
are really in a state of alarm as to
what is going to happen,

Let me go a step further. During
the last general election in 1972 the
Prime Minister visited that area.
Public meetingg were held in the
course of the elections in which the
Prime Minister gave the assurance
that those colonies will not be demo-
lished. This ig there on record. This
was at a big public meeting. Shri
Om Mehta, who was then the Minis-
ter-in-charge also gave similar kinds
of assurances. All these kinds of
assurances are there. Now this
thing is being done. Apart from the
extremely anti-people aspect of the
question, there is also the legel ques-
tion. 1 would ask one question. Who
has built these colonies—blackmarke-
teers, land speculatorg or all sorts of
shady people? Not at all, They were
built by Government servants, school
teachers small shopkeepers and arti-
sans. They purchased the land. That
has been registered with the Govern-
ment. They have got sale deedg or
purchase deeds. They have been
paying house tax. They have heen
given electricity. What yore authori-
sation or regularisation do you want?
This is the kind of thing which has
been going on for a long time. Per-
haps the Minister is aware that the
other ‘day some of us visiteq that
area. It ig a heart-rending sight.
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Old women, children and men had
assembled there. They were saying:
If you want to use bulldozer, let the
bulldozer go over us. For the mo-
ment, the operation has been stopped.
The feeling everywhere was that the
operation has been stopped, because
Parliament is in session and imme-
diately Parliament session is over,
the same thing is going to be continu-
ed. This js the kind of apprehension
which ig there ang which is being
entertained by all these people.

I would like to know one thing.
I was extremely disappointed by a
newspaper report that Shri Bhagat,
Shri Barua and Shri Raghuramaiah
visited this area, that there was a
public meeting and in that public
meeting speecheg were delivered. Very
good. It is not for me to say what
type of speeches should be delivered
about Arjuna or Krishna, the chario-
teer., I am not referring to that. I
was disappointed at what was said
at the end of the meeting, namely,
the Government want to beautify
Delhi. What are you talking about?
I5 it at the cost of people whose huts
have been demolished? After demo-
lishing their houses, they were asked
to go to a place ten miles away where
land is allotted to them. Where is
the money and how will they spend
this winter? Where are they going to
stay? In the Lok Sabha a statement
was given that out of 41,000 structures
which were considered to be unautho-
rised 32.500 are residential houses.
Just imagine. They are not shanties.
They are not shanties; they are not
built with gunny bags; and they are
not built with rusteq iron sheets; and
they are not built just with mud and
this and that. But they are all houseg
built with bricks and mortar and
with cement and they are not three-
storeyed or four-storeyed buildings,
but they are only one-storeyed or
two-storeyed houses. But such a vast
amount of demolition is taking place
and Ilakhs and lakhs of people are in
terror in a city like Delhi where there
is already no housing and all this is
being done in the name of beautifica-
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tion. The other day when the issue
was raised, the Prime Minister herself
said that their idea was not demoli-
tion and, in fact, she had asked them,
“Why are you calling it “Operation
Demolition”? It should be called
“Operation Resettlement”. Sir, no-
body would be happier if it is not so.
But the facts should correspond to his
claims. Just by calling it an “Opera-
tion Resettlement”, it does not become
an operation of resettlement. I would
once against request the honourable
Minister—becauge he wag there then—
to look into this aspect of the ques-
tion and I would like to remind him
of what my friend, Shri Kalyan Roy
said and would request him to consi-
der it. If this kind of a thing is be-
ing done, if demolition is going on
like this, then, into whose hands are
you driving these people? Do 1 take
it that you want these people to stand
by democracy? Do you expect these
people to stand by yoy in your strug-
gle against fascism? Do you expect
these people to stand by you in the
implementation of the 20-point econo-
mic programme? What are you do-
ing? Are you not driving these peo-
ple into the hands of the Opposition?
These are the things which you are
doing. I am glad that the Chairman
has given me an opportunity to raise
these points. But I would like to
repeat that neither in the Lok Sabha
nor in the Rajya Sabha despite this
question having been repeatedly rais-
ed, has the Minister given any clari-
fication on this issue. Therefore, let
me formulate this question once
again: Do you or do you not make a
difference between slums, the juggi-
jhonpris, and well-built houses? But
you seem to make no difference what-
soever and you seem to make no dif-
ference between a well-built colony
and a slum area both of which are
totally different from any point of
view, from the point of view of law,
from the point of structureg and so
on. So, do you make a difference
betweepn these two or not? So  if
you want to resettle these lakhs and
lakhs of people, this should be dons
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and it is very good. But, g0 far as
properly built colonies are concerned,
whether you look at them from the
social point of view or from the moral
point of view or from the popular
point of view or from the lega] point
of view, from any point of view, many
of these colonies have been regularis-
ed either by the DDA or by the Muni-
cipal Corporation and these should
be regularised and that is the only
correct thing to do and that is the
kind of assurance that I woulg like
to get from the Minister today. I
would like to tell him that lakhg and
lakhs of people are in 3 state of
alarm and they are in a state of
despair and they do not know what
is going to happen to them in the
future. So, I do hope that on the
occasion of bringing forward this
Bill-I am not opposing this Bill and
I am only supporting—opportunity
wil] be taken by the Government to
clarify these points and given ys the
necessary assurance so that the peo-
ple of this city may heave a sigh of
relief and thank the Minister for the
good things that he ig expected to do.
Thank you, sir.

SHRI KURSHED ALAM KHAN
(Delhi): Sir, T rise to support this
Bill. But I have 3 few comments to
make. Delhi is g city of growth and
challenges. Delhi also evokeg memo-
ries in us.. Since 1957-58, when the
DDA came jnto being and started its
operations in a planned manner in
accordance with the Master Plan, it
gave us the concept and thinking of a
planned development of a Capital city
which is go dear to us and which is
so popular with all the people in this
country.

Sir DDA’s work is commendable
and it his done really a very useful
and commendable work in giving a
face-lift to the city of Delhj and giv-
ing it the concept of development.
But, surely, Sir, we have certain pro-
blems which still face ys. No doubt,
Delhi, through the DDA, can boast of
some of the biggest colonies in this
part of the world. But the fact re-
maing that the housing problem in
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Delhi is as acute as it was before
and it is likey to remain so for some
more time unless something more is
done and unless more sense of urgency
is shown in providing housing accom-
modation to the ©people of Delhi,
particularly the weaker gections and
the poorer sections of the population
who are living in juggi-jhonpris.

Sir, this is all the more necessary,
particularly when a metropolitan
city like Delhi has no Housing Board
which is primarily responsible for
providing living accommodation in
other States. Therefore, the DDA
has not only to undertake the deve-
lopment of the Union Territory of
Delhi, but it has also to take care
of the housing problem of the people
of Delhi, particularly those people
who are really Delhi walas— I mean,
people living in Shahjahanabad or
the peopls living in the old city.

Sir, for this the first thing that is
necessary, 1 suppose, is to acquire
al] the urban land in Delhi and hand
it over to the D.D.A. as soon as pPos-
sible, so that the D.D.A. can make
out their own plan for group hous-
ing and ambitious housing schemes
without any difficulty, without any
hindrances,without creating any
trouble. Thig is almost necessary,
particularly in areas like Civil Lines
in Delhi where a lot of land is at-
tached to the old colonial type bun-
galows and the owners are anxious
to dispose of their land by convert-
ing it into small plots for housing.
This must be stopped. This must be
frozen, and immediate action has to
be taken in this regard.

Sir, there is another very disturb-
ing factor which I would like to
bring to the notice of the hon. Mi-
nister, particularly as the hon, Minis-
ter belongs to the Union Territory
of Delhi, representing the Union
Territory of Delhi and he is very
much interested in all matters. He is
not only one of us but he ig also one
with us. It is a disturbing news
that the D.D.A. has taken possession
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of a number of Wakf properties and
these are treated as acquired lands.
Although these are Waqf properties,
these are properties meant for the
poor people and, therefore, immediate
steps should be taken to restore
these properties to the Waqf Board of
Delhi, so that the Wakf Board can
utilize it on commercial basis for in-
creasing its income, for increasing its
revenue and utilize all the revenue
that will accrue to the Wakf Board
for good and useful purposes for
which jt is meant, I shall repeat
once again, Sir, that immediate ac-
tion has to be taken and a complete
survey hag to be carried out in order
to ensure whether it is well-founded
that certain properties of the Wakf
Board are in possession of the D.D.A.
and D.DA is holding them, and not
realising them.

Sir, there 1s another important
matter which I would like to mention,
although 1 rather hesitate to men-
tion 1t because a name is associated
with that particular thing, with
which I am also connected. ‘That is
the Group Housing Society known as
the Dr, Zakir Hussain Group Hous-
ing Society. This Society had ap-
plied for land and the D.D.A and the
Ministry of Housing were good en-
ough to allot a plot of land for this
Society in Okhla. The Society has
paid Rs. 5 lakhs to the D.D.A. But
it is g matter of great regret that
the possession of land is not being
handed over to the Society, with the
result that the cost of construction
is increasing day by day and these
people are unable to utilize that plot
of land for certain reasons which, I
suppose can be tackled and the land
could be handed over to the Society
to enable them to construct their
group housing, without further add-
ing to their cost of construction

Sir, another important matter
which I would like to bring to the
notice of the hon. Minister is the
D.D.A’s ambitious plan about the
free development of Shahjahanabad
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or creation of another Shahjahanabad
by the side ot the old Shahjahanabad.
Sir, I know it for certain, because 1
have been closely associated  with
that. The DDA have prepared
a very ambitious and very good plan
for construction of a new colony, a
new housing celony, for the overflow
of population from adjacent areas of
the city. I suppose there is some diffi-
culty about finding necessary funds.
This can be phased over a number
of years, Even last year, I mention-
ed that the L.I.C., which has invested
large sums in house building societies
in most of the metropolitan cities,
has not invested even a single pie in
the metropolitan city of Delhi or the
Union Terrifory of Delhi, Why can’t
they invest some money for the group
housing schemes of Delhi where the
people from the congested areas
could be shifted and where they
could be provided living accommoda-
tion rather a roof over their head.
Sir, this can be possible only when
the Zona] Plan D-II is completely
revised. In response to a question
the other day, the hon, Minister said
that this was receiving his attention
and that he had received a large
number of objections about the
Zonal Plan D-II, The Zonal Plan
D-II comprises Matasundri-Minto
Road complex. It js necessary
to reserve this area for the overflow
of the population of the congested or
the walled ciffy. This is the only
place where they could be shifted
conveniently, where they could be
provided housing accommodation and
where they could live within the
same area where their forefathers
have lived. They have got their
places of worship, their graveyards
and their place of work in that area.
If you take them away from their
places of work, they would not sur-
vive and they would not live. It is
very necessary to keep them intact.
This is a special relic of the past
which we have to preserve, It is a
precious heritage. T am sure that the
hon. Minister, being from Delhi, is
interested in them and will do every-
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thing possible to preserve it and to
see that they are not thrown out or
sent out to other places. They should
be allowed to live in this one place
where they can live and live happily.

Sir, another important matier is
that in this walled city, we have a
number of unauthorisded workshops,
ag we call them. They have not been
iicensed by the Municipal Corpora-
tion of Delhi. I suppose that if this
area of Minto Road and Matasundri
Roag is reserved for these people,
then the area between Minto Road
and Thompson Road can be reserved
for flatteq factories. I know there
ared certain plans for construc-
tions. They can be shifted to other
places and this area, particularly
between Minto Road and Thompson
Road, must be reserveq for flatted
factories. The people who are run-
ning their small workshops in the
walleqg city should be shifted there.
I . am sure that if they are given a
little encouragement and a little
financial help, you will find a small
Japan will develop in that littte area,

Sir, I can understand the shortage
of funds for gll these things. But, as
I said a little while ago this can be
phased out over a number of years,.
Also, if you approach the L.IC., I am
sure they will be willing to oblige
and would provide necessary funds
for construction of group housing
and small factories for these people,.

Sir, some time back, we read in
the paperg that the Delhi Administra-
tion had appointed g task force for
old Shahjahanabad or the walled
city, as we call it. We are rather in
the dark about the terms of reference
of this task force. What is this task
force, what has it been doing all this
time, what is the contribution they
have made and what are their inten-
tions, good or bad, for the future?
Sir, apart from this, how can any
task force really make any credi-
table contribution to such a big pre~
blem unless, of course, the represen~
tatives of the people are closely as-
sociated with such 3 task force? This
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has not been done. I do not know
why? I leave it to the hon. Minister
to find out for himself and see whe-
ther this is a correct decision or not.

Sir, I am glad, recently a number '

of dairies have been removed from
the old city and the city has been
cleaned. Similarly, there is a need
for removing the noxious industries
from that area and industries like
earthen pot-making because, I do
not understand why earthen pot-
making should be allowed inside the
city when they have to bring the
raw material from Mehrauli and
other places. They could as well
make their earthen pots in that area
and bring them for sale in the city
instead of bringing mud and earth
from there for making the earthen
pots, in the walled city.

Sir, still there seems to be some
duplication of effort between the
DD.A. and the Municipal Corpora-
tion of Delhi. I would not like to
elaborate on this point but certainly
I would request the hon. Minister
to look into this and see whether
this duplication of effort is at all
necessary or whether it could be
eliminated or minimized. If it is
minimised, I am sure, it will be very
good.

Sir, I once again repeat that the
hon, Minister knows Delhi more than
us, and he knows not only Delhi but
its problems also. He has to find
the solutions. I am sure, he will
have to find a solution because, a
mere smile will not do. He knows
better and he has been through thick
and thin with us, and he has been
very vocal on all these points, But
now he is at the receiving end. No
doubt, slums have to be cleared par-
ticularly from the old city which it-
self is a vast slum. But before clear-
ing the slums, may I request the hon.
Minister to see that where these peo-
ple are shifted, at least the basic
and minimum facilities are provided?
What happened recently, I  would
say, should not be repeated. The peo-

[15 JAN.

1976 ] (Amdt.) Bill, 1976 302

ple had to face unnecessary incon-
venience. We do provide all those
facilities but we provide only when
they have reached there. I think
we should do it before we shift the
people to those places.

Sir, T suppose, it would be neces-
sary for the hon, Minister now to
have a close look at the structure
of the DDA as a whole because the
representation of the various autho-
rities on the DDA needs a second
look. In particular, I feel that more
Members of Parliament of the Union
Territory should as associated with
the DDA because, at present, we do
not have enough voice in the DDA.
Then, I am sure, we would be able
to plead our case very correctly and
very rightly, as the hon Minister, I
believe, himself had these views ‘ear-
lier.

* (Time bel]l rings)

ag ar feedy Fr AT 2, T A9A
gifqe

Sir, another important matter is
that the DDA has allotted plots in
Mayapuri to the people who have
been shifted from the Jama Masjid
area. They are all poor people. They
are petty shopkeepers, petty junk
dealers. No doubt, they have got
good lots there, They have to pay
the cost of the land. It has to be
paid in easy instalments. The ins-
talmentg have to be staggered over
a period because they are really un-
able to pay the money. Every morn-
ing and every evening they come
and say that they have no money to
pay. So, I would request the hon.
Minister to do something about it so
that the payment is arranged in easy
and small insthlments. Otherwise,
Sir, they know his house better than
mine.

Sir, open spaces in congested areas
of old Delhi are very very necessary.
They need lungs there. Whatever
little spaces we have got, they are
still muddy, filthy and full of dust.
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Let us, at least, do something for
those people. I must remind the
hon. Minister that they were also
used to gracious living in the past
but today they are living in a vast
slum. Let us make their life as
comfortable and as tolerable as pos-
sible,

Sir, similarly, there is another area
and I am sure the hon. Minister is
familiar with that area it is known
as Nabi Karim. If he hag seen it, it
is all right; but if he has not seen it,
I would request him to see it for
himself and see how people are liv-
ing there. The people there are liv-
ing in graves. It is really a pity and
it is a mystery to me to see how
these living creatures are living in
graves and, therefore, something has
to be done to see that they do not
live in graves. There are no diffe-
rences between their dwellings and
graveyards, Let us do something for
them and let us provide some roof
to them at some other place,

Sir, there js another place in
which I think the hon. Minister may
have some interest and that is called
Seelampur. There also I found that
people are living in filth and dirt.
They have lived there now for 7 to 8
years. It is a real test of endurance
for them. I do not know how long
are they going to live there in these
sub-human conditions? Somlething
has to be done. Some basic necessi-
ties have to be provided and they
should be provided now without
waiting any further, I do not know
how long they can wait and I do not
if they can wait any longer because
they have already waited for a very
long time and they are hoping and
they are looking forward hopefully
that something will be dorie because
there is somebody now who is more
interested in them who cares more
for them and who has some sympathy
for them.

Sir. another very important mat-
ter té) which I would like to draw
the hon. Minister’s attention ig the
very good monuments of pre-Mughal
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period at Siri in south Delhi and in
Kotla Mubarakpur. These are very
good specimens of pre-Mughal days
monuments. These important monu-
ments have completely been screen-
ed off from view and have comple~
tely been shadowed by  unplanned
buildings, Most of these people are
now using them ag cattle-sheds, It is
really a shame that such nice speci-
mens of such historical buildings,
which are preserved monuments and
which are protected monuments are
left in this condition. I would urge
the hon, Minister to have a tour of
these places and see what best could
be done to preserve them and give
them the dignity and honour that
they deserve,

Sir, another important matter to
which I would like to invite the at-
tention of the hon. Minister is to the
lack of co-ordination between the
D.D.A. and the Delhi Urban Artg Com-
mission, The Delhi Urban Arts Com-
mission is also doing very useful
work but at present it seems that
the co-ordination ig very much lack-
ing. T suppose that with better co-
ordination they can produce better
and more happier results

Sir, in the end, I would like to
say that the pressures in the matter
of housing, water or other civic
amenities in Delhi cannot be reduc-
ed unless the well-thought of Na-
tional Capital Region Plan is imple-
mented. Unfortunately, this Plan
has remained in the files for a long
time. This is the time that this Plan
should be given some serious
thought. This is a scheme which has
suffered for lack of special attention.
No doubt, in the Fifth Five-Year
Plan we have provided Rs. 20 crores
for this scheme but the main prob-
lem is of execution and it is neces-
sary that the executing authority
should be centralised and I think
that the best thing would be to hand
over the execution of this scheme to
the D.D.A. and, if necessary, enact
necessary, legislation empowering
the D.D.A. in this regard. (Time
Bell rings)
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I would say, in conclusion...,

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): You have
taken 23 minutes already.

SHRI KHURSHED ALAM KHAN:
Sir, I am just concluding, I would
like to submit that....

THE VICE-CHAIRMAN (SHRI
LOKNATH MISRA): I am afraid
nothing pertaining to the Bill.

SHRI KHURSHED ALAM KHAN:
Just as the Plan is outdated, simi-
larly, I feel that DDA needs a se-
cond look and a better restructuring
to meet our requirements, our aspi-
ratijons and our needs. Thank you,
Sir. I once again support the Bill.

st <o fag (gfeamom): Sagsrens

Y, faeeiy faemer srfarfoae & Ao #39
F fag s fagas <& @n g 99T

giA F7 F fag Hagrgm g | b
war fw o4 7gRy 7 w37 g, fagaw
aY g WG g, 39 A A 0 X

VT TG BT qEAL 2 | FQTF ey gaemi

F ¥ro o To F1 FA faFq TFIT A,

TE AR A A e @ A &
F o1 TR WA Y FEY AT qT FEA

F1gAT g | W S ¢ F o agw |
g9 AW &3 E AT Sg 9¥ €o Elo To
& ITW a9 @ & T2 I FA qgHAe
T g FW 9 | T o fFaEt &
FAA | I I% @Y F g AG! 4T,
GAT SFET GRIT qT, GAT AT | TEFIL

@ I AT & G @ fod T AW

7rst 21 FEWE S I AW T gAaEdT

F I & S FFA F fagonsd swF € 4

fogid somdet :=F TR

sHT gfamE g2 & | 99 =i & ufy

gaedt #1% A feamr Gt @A

& qg@w fam T #iT ag w19 il

tar T fr gm¥ 3wy Ffore a i

o o Mo & 7g e Y 7E fF ag
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TF T=HT WL Jra< UGIET I
T foEy WTva T MW HAT ghh oo
fower 25 711 % giagra ¥ a3 AT f
TIAT AGET 34T F (9A AT T FAA
F1 AT R fFey 9260 &F 979 &7 F&F
I8 T IH) 977 TF1 D FAeT @) )
Faumar g o oma 1 1 qiqor &
% UF 9 98 IEEs g fF e
SN A FITT ATST AT IAF TS TATS
I Y GATEET 35 § ) 9 FT T
g ot Wi Fo W g AT
gy g oma feafa 73 @ fa fse
AW ¥ AT AET @ I8 qta gaadf
fe@i$ ST 2 | T/ AT 1 A GH S
& fa gm fawar F ad MT ST HE ARy
fecelt & g TF A& I F AT &
M2 S% faor 7 faoet & @nni & fog
gasEt & | Frfae faooly @ @9 £ & )
faealt fergeam &1 faor & R fergemna
¥ faet ¥ $o a g1 gL A T gF A
g & € 1 oy oy B A g a8y
SrST T § ) Sy AfesE, S OF aga
T A1{HE TATH § IJak AT qTh S
g0 faar a7 fEd gk o
F =2 o % afew g a9 &Y AW
arat F T & 13 @n agr o fedr
1 grfEad T8 g9 }W g | e &
I TF QT GHT A AT I q9G
T FEATE gE SEd dad § gAREl
sifgR &%, § wmar § & fgegean
F F199 % fiaerd gaadl T § AT
St R FEA & ASTAT AAT G &
IAF AT TASET G HA & JCEL |
Tied & =Ed § & @9y gar e
gAami st e sm oy a6=
& 0% g, fomerT e @A A & oW
AT & {21 Y A1 F ST AT AL
IFHE! EXT W 9T WHF WX FHH
& Ay =fEe | gEr aE g =fey
fFama SNt & 1 %o I & foma
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[ oz fag)

g 9w F A1 6T IR 40 To
A 45%F W F @ I T 1 g
frft stk & & W zaw AL
qTF 9T AR A &, g ITH qry
JgT AT § | IS A€ { AT §
fr g S fergeam #7 fewr §—— @t
T @ wrg & S gefat o W g,
FAraarg €Yo Yo o & gz w7 #¥
T &, arFr 3w & fou ofY ww A
2 fr fgrgmam &Y #faew § #18 wrg
Tl § FQ & iy M ; gax fag
o 3 FT FAIW FET ARG
IR I GH & 3, TFA T FT
&, SuF arg gt AasT qrAT FT T
&1 T ooft T &Y AAN { FHT FA
M 29-30 FATT WL ST AT FAg
arey 9 ST = fEar T g /)
a7$ § fqAHT g AT B4 W A
% a8 o7 F3amt F W &, TET AT ;T
SAAT T &, A0 forw wrsaAl F oqeR
Tg T AT M ST § F SAR T
g1 FAR AT FET £ @ @AY
SUICHIE AT LU A O
TTat g, UF TS g 91 HEAL
TE AT-—IFF TF qF ST gATL |1
Mafl T FA AT 4G WA IFA T
qgT, A I AT FIS § AT AT SIg
581 fradt & fama arm UAA-FIE §
&3 aag faas & A JFT w7 g
TS & WX AW FT I & UAA-
18 9T & | qr &Y 3947 f9237 faq
FL AN | IF AT FV FA A AL
AT fFAT & AT g wERw 9F
FFADN 41 A FAF AT T AT FAT
Fogr @ A A ) AfwT IF G
&7 AR ¥ Ma A, A I qq0AT
fr o fagmag & & waeT 99 IEF
gaifag art et gx A A ey
W UE FW & M g9 TIH AW
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g 1 77 3F A1 9 w0 FF § A0S
STEAT & Af FW, T8 wAY AV A4
A FIE TA1 T T5T F¥ A7 T4 FII—
ZaET AqY o o To Y EFIA FTAT

7 fgw)

TAF AATAT, AGL T T, FHT
#9 fa= foar, & g7 Argdt #r a9
am fagin 3w #1 owwdy F fak
FAHET FT, IT FTE WT I F H2T
ag, wrng fgw ®IT § wady e v
sifan gzmar, ag wig feedt § o
€0 To ¥ FIE THIA AT AT F13 AT
#id, A gaFT  qrafawar 3 @1fzd o
IAFT 971 37 F o Fearag w7 71fzd
#itw gt ag few, foqy f5 =g
feedt AwT oF WAIIT AT AT qH
gfoal & IqT WAL A KT AA G
Zgr, 3g feT gAF AR T F
faar fagia gatf a1 1 Sz =g
AT QT 1 W@ E—ag g v or
o7 7 70 fFar & geaw Aafan a
FT A AR Tg qq7 74 91 % AT &
farwre gin ar gt =g s387 e
T AT ZATT At S &, g7 |
qy Tz @k wrd § fomsr T 947 9
faar #iT 7 & § R@T I ¥ |
g% gt qF oY wré F-—ars @,
FIFATETE Y, AL AF B {Har
Y UF QrAATT qUAT F7 AT GAIT G
FENTg ez wdeEA ¥ gAX & a9
qT 353 ¥, oY faegeard & g aAT
Wt @, T "y S g, faw e s
T, AW AFAT T AT @AnT ¥ §
g Fgr fF AR Ara-ar wEE STy
g AT arg w1 g A & W fom
FE 9% § WA § 99 a8 7 WS,
sedt fawra feamr smIan,  25-30
g & oot & gy, T o g, F=
W, oF fe@w & fEa d o oA &
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wrgar g, &4 gar g fr ofeardz &
et & fab 9v$r agy Fama w@r
it 8, srafawar faadt &, 9@ 9% 97
arfemdz &1 §¥a3 @AT § 98 AI9-
fowar a9 gt 21§ wRaT g Ag
grafeFar faady 41fg% | T@ w18 w7H
T A @ JTEE TH 3T & F1 {5red-
Trdr w47 arfen OF Sudr SwiwsAr
free v FaT 7Y HY ey o #1 forw
fFar, S 2o Fr e F faz s
qIT I F AL, J9 F7 FI50791 |
faarg

-

fyg aw & fagrw a7F =
grrers fea1, &t ady @ w17 fTesft §
FIS @t FAT qF, WEA TG a0,
gq 97 * WAl &1 3319 F A
AT FIA & (A% qEA G907 & {53
SHIA o7 HET FT oqAwAT &7 90T )
& ag arq w1an g fF @ Sho Fro ge
FI TAQAT g5 &, 9% UF AIETT aTd
g2 &) zafar § 941 &t ¥ fageq
FLAT AEATE WA J1T I AT Fgal
AT ¢ % o1 a9y W g, ww d
YEFET 48 I 2 Al fqAw qia
[T F7 AT qFIF g H oA Y,
9% WET & [ graferar & qe
ifed | A=Ay w4 ST F grE D9
gy wgwH g gafay o9 qF zw aw@ ¥
93 qEEqi B wETT A5% 3 foar srar
g 9 IF SART AFT ¥ A5 FHarar
ST =fgd o

AT 59 qLG & 493 AGEqT &y
7FA 3T & I 37 25 ufawa oy
§ o 37 ¢ 3 98 7§, 9fd o)
wFT sEa feam smr wifgr =R
g HHETT qF FIAL FT &1 AT T FAX FT
B

IT-HATeAT Y, §  FA S Ay a2
fraga w<ar srar £ 5 @i a9 A<
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=

g & F 3 AEMA Foavad §
gfyger § 731 g 1 ¥ 41 oo @9
T WFAN, AfFT AT WE AGT B &,
fo® Aa fas a¥ & 390 &1 ATS0ET AT
TerE H, T wAeq WFF feqr  war
afzy ) § A5dv v fAEEw Fw@r
wrgar § & 3 35 =g ® o Afa
fagffeq waes a¥M |

ot §C 3FE o 7 owaw wem |
Sq WHIY &1 G F1 FF  GEHIT
ZHaT T HIT w7 T F favg 907
g g HIT O A% FT A9 A7 AR
Af arfs §GRT T9T EHAT F TS
T 9T T AEAFAT G99 7 ZH
gt @i #T g% A FT §% 41 {97
gn AT W1 A FT AT AT 7 (6
Tq g% ¥ FAg WS gtar g |
o o To ¥ o ufygwrds § 97
ag I@AT ey fF FAA & qana®
ST weg fear @ &, mET & s
T GO A 9T a1 Al g8 9T qf
FI4T FT gATHA &7 ST GFAT & | G
TRFEA F fgars FEEwr #1aE §
T wAfad 371 § AR AR W g,
IAEAT FT TAd FAIT ST FL &N
feram T g1, 9%y 9% waw FeH IO
=M T ot F1 3feg qvs faar
st el | St AW wafad SrEy
TR FXAF 2 I ¥ 90 ag -
Frer feafa g & Al Q@ AWl &
gug fagr star =nfgd o

AT FEMT T AT {T 39S
SR e o1 oW &y @ osey ag
qowa fawaar & fx ST woe-
Frefta feafa w1 O gwga e =0
IqG TR AFEW T g 9w | F
araar g f& wiaw adt av faet ar
#1 ot 3w feafg & A wmer 7 @
IR F9E H W FT 9AT F TEL
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[ =t wrEi< fag ]

HAIT G AT gEfET gw ga R
F BART g7 | gAfes § @t o &
fqaz Fo wmgar § f5 1 wifeas
gF ag ¥ uefafaeow ==id &,
ST 1 FEAT &1 WA TIfgE AR
ST A T g, A T 93 wfEas
g1 a1 ©1F JIfHqT &, ga% g w4
st qdf A&l {gmend T oafgy o
gYo STo o 3T Hig WY BlET a1 v
qIfwaT SR AT GUT T/ F@T 8
JT SgS g1 A1 S Avfgy | g
F F1as ¥ foeelt F amfoni &1 g
g1 &r afgar 3T =fgy s feeed
TICHT T FAT =1fgs | ford wggl
FI REA FEAAT ® R AW
w1 fegr sar =nfgx

3T WEET & g H T faw #7
TAAT FT E |

SHRI H, K. L. BHAGAT: Sir, I
am grateful to the hon. Members,
Mr. Sardesai, Shri Khurshed Alpm
Khan, Shri Ranbir Singh, for having
expressed their sympathy for the
people of Delhi, those living in
jhuggi jhompri or in unapproved
colonies or in the villages of Delhi.
The Bill has g very restricted scope
but I am very happy that hon. Mem-
bers have drawn my attention to a
number of matters and I would like
to avail of this opportunity to reply
to certain matters which have been
raised by them.

I wish to tell the hon. Member,
Shri Sardesai, that the Government
does make a distinction between the
residents of jhuggi jhonpri colonies
and the residents of unapproved co-
lonies though the Government is
equally conscious of solving  their
problems, whether they live in
jhuggis or in unapproved colonies.
1t is not that the residents of jhuggi
jhonpri colonies or the residents of
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unapproved colonies are being treat-
ed at par for purposes of alternative
accommodation for eligibles,

I would also like tg correct ' his
impression in this regard. He has an
impression that the 32,000 structures
which have been removed are in un-
approved colonies, Majority of these
structures which are mentioneg are
not houses in unauthorised colonies.
As a matter of fact bulk of the
figures relate to  jhuggi-jhonpris.
They have been shifted to their per-
manent settlements, (Interruption).
So far as unauthorised colonies are
concerned, as the hon’ble Member
has himself pointed out, a report was
submitteg by the Committe and that
report is under consideration of the
Government, After the last reply
that was given in the Parliament, the
hon’ble Minister for Works and
Housing, Shri Raghu Ramaiah, had
held a meeting with the Delhi MPs.
I was also present in that meeting.
The matter relating to unapproved
colonies is yet under consideration
of the Government., The matter has
certain aspects which need to bhe
very carefully gone into, I am grate-
fu] to the hon’ble Member for hav-
ing expresed sympathy for the
trans-Yamuria area, whigh happens
to be my own constituency. Irrespec-
tive of the fact whether these colo-
nies are in my constituency or they
are located elsewhere, whether they
are residents of unapproved colonies
or residents of jhuggi-jhonpris, my
sympathies and the Government sy-
mpathies for the residents remain
unabated; they have not been reduc-
ed in any manner or by any means,

Now, I would like to say a good
deal of points have been made about
the DDA. I would however like to
say about what hag been done by the
DDA during this period of emer-
gency. There is another point I
woulq like to clarify. Mr. Sardesai
seemg to think that all the houses in
unapproved colonies have registered
sale deeds, and so on. I do not want
to be self-presumptuous, but I would
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like to point out that there are a
large number of houses in unapprov-

ed colonies which do not have
registered sale deeds. Sale of land
was prohibited in 1972, After that

also, a number of people have pur-
chased plots of land by having some
kind of power of attorney. It is not
that each one has g registered sale
deed. There are lands which are ac-
quired, some are in the process of
acquisition, and so on. I am only
pointing out that there are a number
of issues relating to this question
which have to be considered by the
Government, and those are under
consideration of the Government.

SHRI S. G, SARDESAI: Can the
hon’ble Minister give an assurance
that so lang as that report is under
consideration and so long as de-
cision is taken, the demolition in these
unauthorised colonieg will be stopped?
I have put a very modest question.

SHRI H. K. L, BHAGAT: Sir, I
will make a submission that I want to
correct his impression. He has an im-
pression that a very large number of
houses in unauthorised colonies have
been demolished. It is not correct. All
aspects of this gquestion are under
consideration of the Government. I
would also further point out for his
consideration that there were a num-
ber of pressing needs for widening of
roads, or other urgent public require-
ments, on account of which a number
of houses were demolished. But in all
cases alternative accommodation was
provided, I would ask him that if
there is any case in his knowledge
where alternative accommodation has
not been provided, he should bring it
to my notice. I will gsee that a per-
son who is eligible does get alter-
native accommodation.

Now I would like to say something
about providing housing facilities.
Mr. Khurshed Alam Khan asked the
question: What is being done in res-
pect of the housing problem of
Delhi? 1 would briefly make a small
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submission. Providing housing facili
ties to the weaker sections of the
beople is as important point of the
20-point economic programme of the
Prime Minister, The Government's
objective is to provide g large num-

ber of houses in as short a time as
possible.

The Government surely cannot be
interested in de-housing people. I
want to make it very clear because an
impression is sought to be created
that the Government wants to de-
house people. It is not correct, I
would beg of the hon, Member to see
the situation in Delhi in its proper
perspective. I have had the privilege
as a humble worker of any organisa-
tion to serve the people of Delhi for
the last 27 or 28 years. I have to place
the situation in its proper perspec-
tive. The pressure of population in
Delhi is colossal inasmuch ag about
23lakhs of people are added annually
to its population, about 1} lakhs from
various States of the country, al-
most all States, and about a lakh
from natura] growth. The res-
ponsibility therefore on the DDA
in providing housing facilities to
the people consistent with the very
much desired objective of orderly and
planned development of this Capital
City is enoromous, particularly keep-
ing in view the resources position.

The hon, Shri Sardesai referred to
some meeting at Shahdara and said
that there somebody said about the
beautification of the City, that this
should be made beautiful. I am sure
that he does not want this City to be
ugly, that he wants the City to be
orderly, that it should be planned pro-
perly, to have proper roads and
schools. We are not removing people
for the sake of fun or for creating
any artistic pieces in Delhi. This is
wrong. As I have submitted, the
people are being shifted to their per-
manent sites, people who were in
suspense for a long time without
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adequate amenities were being shilft—
ed to siteg where these amenities
exist.

During the last six months, the
Delhi Development Authority has
provided plots for permanent resettle-
ment—the figure has gone up—ior
about 24 lakh people, that is about 50
thousand, families in JJ colonies and
JJ tenements, and in residential units
in the DDA colonies. Besides this,
after the proclamation of emergency
and the announcement of the 20-point
Programme by the Prime Minister,
the DDA hag developed 20,000 regi-
dential plots for the weaker sections
of the society out of which about
8,000 plots have already been allotted,
lots for another 6,200 plots are being
drawn from 15th January, 1976 to
31st January, 1976. The remaining
plotg are likely to be allotted through
draw of lots in the months of Febru-
ary and March, 1976. These 20,000
plots can provide 40,000 dwelling
units which could cater to the hous-
ing needs of about 2 lakhs of people,
that is about 40,000 families. Twenty-
five per cent of these plots are re-
served for the Scheduleq Castes and
the Scheduled Tribes. These plots
are generally between 40 square
metres and 80 square metres.

During the last gix months, another
4,000 flats of wvarious categories have
been allotted or are in the process of
being allotted through draw of lots,
which would hougse about 20,000
people. This means that since after the
Proclamation of Emergency, the DDA
has provided housing facilities about
four lakhs of people. Besides the
above, the DDA had already cons-
tructed and allotted about 24,000 flats
which provideg housing facilities to
about 1,20,000 people—this is before
the emergency, since the DDA took
this over. The DDA is planning to
construct one lakh dwelling units
which would cater to the housing
needg of 5 lakhg of people. Besides,
about 4,000 commercial squatters
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were provided DDA’s redevolped
and reallocation schemes, and 1,00 in
the commercial packets of JJ colonies
since the emergency was declared,

The New Delhj Municipal Commit-
tee has also a scheme for one
thousand dwelling units which they
will give to their employees on hire-
purchase. The Government is keen
to promote further housing activity in
Delhi, and 1 would appeal to all those
who hold reseidential plotg in ap-
proved schemes, whether individuals,
cooperative societies or other agen-
cieg ang institutions, to mobilise their
resourceg and utilise the new
techniqueg of building cheaper houses
thereon. All the concerned Govern-
mental agencies are being insiructed
to render all possible assistance and
to be more vigilant to ‘eliminate
avoidable delays in matters relating
to them. The plot holders, on their
part, I hope, would not delay the
constructions.

Now, I would refer to some of the
points which my hon., friend,
Mr, Khurshed Alam Khan raised. His
first point was, what positive step is
being taken to develop housing in
Delhi. That I have already answer-
ed. The second point was all land
should be acquired and handed over
to the Delhi Development Authority.
This process is in continuation., He
mentioned that certain wakf proper-
ties have been taken over by the
Delhi Development Authority. 1 would
be very grateful to them if he brings
to my notice precise cases. The Delhi
Development Authority ang the wakf
authoritieg have had different
claimg to certain properties, Different
claimg have been made by both the
agencies. But T would request him
to bring to my notice precise cases.
Surely I would go into them. Then he
mentioned the case of Dr. Zakir
Hussain Co-operative Housing So-
ciety where, he said, the possession
has not been given. This is an indi-
vidual case of a co-operative society
and I will certainly look into it. Then
e mentioned about Shahjahanabad.
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1 would beg of him to give me a little
time to go into this matter, Surely I
would discuss this matter with him.
He referred to Zonal Plan II. 1 have
said the other day in answer to a
question that the objectiong are
before the Delhi Development
Authority; they are not before me.
The proposed changes have already
been published and the matter will
be decided. ...

SHRI KHURSHED ALAM KHAN:
I only want to know whether a com-
mitment has heen made that the land
between Minto Road and Thompson

‘Road will be reserved for something

else, not for residential purposes.

SHRI H. K. L. BHAGAT: I have
told the House the other day that 17
changeg are proposed to be made by
the Delhi Development Authority to
which objections are yet to be heard.
The objections have been filed. I do
not know whether even now the hon.
Member can give hig suggestiong to
the Delhi Development Authority.

Then he said about task forces and
the association of the representatives
of the people. The hon. Member,
Shri Khurshed Alam Khan is most
welcome, always very warmly wel-
come, to come to me and give any
suggestions which he thinks is in the
best interests of the people of Delhi.
As a malter of fact, any Member 1s
welcome, Then he mentioned about
the question of co-ordination bet-
ween the Delhi Development Au-
thority and the Delhji Municipal
Corporation. There is a committee
calley the Programme Implementa-
tion Committee for Delhi where the
representatives of the DDA and the
Delhi Municipal Corporation and
other agencies are there and see some
co-ordmation is achieved. And so far
as this Ministry is concerned,
attempts are being made to see that
they function in co-ordination. Then
he mentioned about certain colonies
and so on. I will certainly go round
with him to gee the monuments to
which he has referred and see the
conditions there to see what best can
be done.
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He mentioned about the National
Capital Region. There also I would.
beg for time to study this matter. I
know gomething about it, but I think
the matter needs to be gone into-
deeper.

The hon. Member, Shri Ranbir
Singh, mentioned about the people of
the villages, is true that the people
of the villages are being put to a lot
of hardship in a growing city, deve-
loping city, like Delhi. Their lands
are acquired, on which new houses,
colonieg and markets come up, and
they are deprived of their source of
living—agriculture. I have all my
sympathieg for the people of the vil-
lages of Delhi. Besides that, 3 num-
ber of other problems are created for

them—problems relating +to their
own expansion, for their residential
purposes and other matters, We have

villages which are rural villages and
we have villages which come within
the urbanising limits of the Master
Plan. There are certain villages
which are urban. So there are a
number of problemg relating to these
villagegs and they are being attended
to.

Sir, T am grateful to the hon. Mem-
bers for having extended thejr sup-
port to this Bill. This Bill as all of
them have said, is non-controversial.
So, with that, I conclude my remarks.

THE VICE-CHAIRMAN (SHR1
LOKANATH MISRA): The question
is:

amend
1957,
be

“That the Bill further to
the Delhi Development Act,
as passed by the Lok  Sabha,
taken into. consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): We shall now"
take up clause-by-clause considera-
tion of the Bill,.

Clauses 2 to 4 were added to
Bill,

the"
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Clause 1, the Enacting Formula
-and the Title were added to the Bill.

SHRI H, K. L. BHAGAT: Sir, I
move:

“That the Bill be passed”,

The question was put and the
.motion. was adopted.

THE STANDARDS OF WEIGHTS
AND MEASURES BILL 1975

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
*CIVIL SUPPLIES (SHRI A. C.
«GEORGE): Sir, with your permission,
d beg to move;

“That the Bill to establish stan-
dards of weights and measures, to
regulate inter-State trade or com-
merce in weights, measures and
other goods which are sold or dis-
tribuied by weight, measure or
number, and to provide for matters
connected therewith or incidental
thereto, be taken jnto consideration.”

In India the units of standards of
weights and measures based on the
metric system were adopted in 1956
for the first time, when the existing
‘Standardg of Weights and  Measures
Act was passed. The Standards
then established Wwere based
ion the international system of
units as recognised by the Internation.
al Organisation of Legal Metrology
-of which India is also a member. This
organisation has gince prepared a
draft of legislation incorporating the
revised standards of weights and
measures in order to maintain a co-
herent balance having regard to the
advance that was made in the fields
-of science and technology. 'This new
system has been given the abbreviat-
ed name of SI which includes 7 base
units, 2 supplementary units and about
50 derived units. The derived units are
required in the specialised fields of
‘nuclear science, space technology, ae-
ronautics, ete. On the basis of the re.
commendation by the international or.
:ganisation, an expert committee,
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was set up by the <Central
Government and this included

representatives of the State
Governments also. Based on  this
Committee’s report this Bill was pre-
pared and introduced in the Rajya
Sabha in July, 1975.

In this context I would like to
highlight briefly the main features of
the Bill, This Bill intends to establish
a particular standard of weights and
measures based on SI units as recog-
nised by the International Organisa-
tion of Legal Metrology. It also in-
tends to regulate the inter-State com-
merce in weights and measures and
commodities required for export and
import by weight or measure. It also
seeks approval before manufacture
of models of weighing and measuring
instruments intended to be manufac-
tured. It also provides for recognition
of Indian Institute of Legal Metrology
for imparting training and also provid-
es for surveys and collection of statis-
tics for facilitating planning and en-
forcement of the proposed legislation.

Sir, we are trying to introduce a
very comprehensive legislation in the
matter of weights and measures in
lieu of what is existing now and
which was passed in 1956. Finally, it
is also necessary to stress that the Bill
provides for consumer protection in
respect of packaged commodities.
The Bill contains provision for proper
indication of net weight in quantity
and also measurement on the packets
along with the name of the manufac-
turer and the price of the package.
In this connection, Sir, it may be men-
tioned that package Commodities (Re-
gulation) Order has been enforced with
effect from the 2nd October, 1975 and
this Qrder currently derives its auth-
ority from the Defence of India
Rules and the Maintenance of Inter-
nal Security Act, Sir, this compre-
hensive legislation which is being
submitted for the consideration of the
House will be an important step in the
matter of consumer protection and
will prevail al] gver the country in
will prevail a over the country in
weights and measures.



